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CAT/7/12 ,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

r-

O.A. No. 310/91
T.A. No.

DATE OF DECISION 19,12.1^91

Shri Leela Ram & Others iRe.titi^iraew Annl i r.an ha

Shri 0,P, Sood

Versus
Union of India.& Othsrs

Shri n.L. l/erma

Advocate for the ;Pietiti©figJ(g) App1i c an

Respondent

Advocate for the Respondent(s) 1&2
Shri y i j ay Mshtas Advocate for i^espond^nts 3t»S,

CORAM

The Hon'ble Mr. P.K. Kartha, Vice-Chairnnan (lludl.)
9

The Hon'ble Mr. 5.N. Dhoundiyal, Administr ativ/s (Member.

1. Whether Reporters of local papers may be allowed to see the Judgement ?

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?

4. Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement of the Bsnch delivered by Hon'ble
Nr. P.K, Kartha, Vic e-Chai rman )

Tha ten applicants befors us are Copy Holders

uorking in tha Governmsnt of India Press, Faridabad.

Thair next promotion is to the post of Revissr and

thereafter, to the post of Reader uihich is filled up

in accordance uith the provisions of the Governmant of

India Press (Non-Ga29tt ed and Non».!^Uni3tsrial poot)

Racruitmant Rules, 1965 (1965 Rules, for short), made,

under,the pro«lso to Article 309 of ths Const! tutlon.

The rules qoverning the holding of Readership Exaniingtion

wars, contained in the Readership (R acrul tment to the ::ost

of Readers Grade,II E.aminationjRulas. 1973 uhi oh uer-
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supsrasd'sd with the coming into Porce o^"' the naw .-u'gs

on A, 1 1. 1985. Thasa rules are non-st.-i tu tory in

2, The r esponri srits hsld f-^eadership iilxErninati-.r

29.7, 1990. T'ne applicants and P. gspcndents 3 to

tha said examination. J hi 1 a the applicants uecB hl

su'ccsssf^ul, Respondents 3 to 6 became successful

Said Examination, Tha applicants have souant c.; i';?

fallouing relief s;-

(aj Quash tha rssult of Header ship £ xami n nr.

19 90;

(b.) issue riirsctions to the rsspondrar.ts

the non-sel ac ti on quota of '•/ac-^nci es •..•f

n, e ,3d ar s rorn 1 4, 2. 1 985 on th a s eni or i ty

basi s;

(c) maintain and circulhite thg seniority f

Cooy Hold sr s/'; evi ser s clearly m-sn ti a: :i •

'qualifigd' against ch© narriGa of Ter.-.-o'.-

uho qualify the 'readership Ex amin.'ati. ..n !

(d) .allou tha application ui th cost; .^nd

(e) any othsr r oli afgli gf 3 33 daamad

in the circumstancas of ths case.

7.2.1991, an intarim ord sr u.rs oassad d.ir-,rL,I'v

that no regular apoointmsnts of i^endsrs pursuant to :r g

imougned selection j^if any, be marfe hy the re.oon-P^
w).^
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iha interim order has bean continusd thgre-j'^bsr ti' ' t 2

c,-3S9 'a!as finally haard and ordgrs wer b rssgrvgd r.r:

13.9.1991.

4. Ths C3SB of the applicants may ba summed j 0

follows. Ths 19B5 Hulss pravids 55^ nuota for E:^ni tv

and quota for marit» Thsy havs alleged that

respondents hau b sought to fill tha non-selec bic.', r-.-zr ' f

from juniors and on merit basis contrary to the T'.a

minimum qualifying percentage of marks in both t>,s , .

is 50;,t, but the raspondents have sought to pass •: 3.; : 1";

• arsons obtaining less than nualifying marks. T.Tey

also varied the minimuin qualifying marks to favoi.-r .-ria

oersons and hava awarded merit marks to a f au ne^ co-:-j

without rul 33 and procsduresi

5. Tha respondents hgva statsd in thsir couni'.er-

ai fi''jav'it that thg qualifying marks wsrs fixad r. t 7 •-j

^or qsnsral candid atss and 28% for S. C, and 5. T. • ...

^or each of the tuo Dapars. This psrc-ntage of cu n. f.,

m.rks was fixed by tha Board of Examination const :I tu'.ed

'•^y Di.acoOi of Printing. Fhe respondGnt Mos.3,4,:3 ..-s

se.ur-ad th, or.«tib.d qualifying £„ each cf ,
Wo par.,rs. Th, applicants failed to'cbtsin th»

m:u.|<s and as such, uers declerad unsuccessful.

Obtained by thsm ara as under;„
"lor-

i'iama

Subi" ec ts
£nglT7ir™~~~Kr^

Shri Laala Ram
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2, 3hri Panna Lal» C. H»

3. Ehri Lankush Ram Sharma, C.H.

(x, Ejhri Lela nam, C.H,

5,. Chri Ohirajpal Chetri, C.H,

6. Shri Inder Narain Oha, C.H,

7. Shri T.Q, Ooshi, C.H.

a. Shri Fi am Pal Singh, C.H. 1'1

9. Shri Dai am Oagar, C,H. 00

10, Shri R.P. Sambsria, C.H. 05

G, Tha rsspondents ha\/s further ststeci a.;-•' 1 r, b

records of ths qualified Candidates ware sv n lua v/ i

Sub-CoTirni tt 38 aopointad by ths Board of £ xarnina':i o">.

- L--

sxtra marks haus taesn givan to any Candinata.

0 9

18

22

20

21

02

\

y06^ >©<i9!n6^xbo<x3i>(x>QQ©Q«^^)< Eualuation of record cjv .

Candidates vjho sacured qualifying marks in each of '".h s

oaoars sapacataly was done out of a •naximum of 'iOO ;-r';

Thase marks haue bssn given only for the selection .-ji:'-, .

of 45;.'i of vacancies as pro"..'idad for in the recrLl tr. :-it

rulas ^ or the post of Rgadsr. The evaluation of ze'-^Lc^

rscards o^^ tha apolicants has not been dona as t'lev

nou nualii i 0d in aach of the tuo written Papers,

7. 'Ja have gona through the records of ths c-a?.

hp.'./3 considarsd the contantion of all the oartien,

the caSB lau cited by them. The ralavant oroviEir-

1985 °ules are as follous:-

Nana of the post t R@ad er

Uhsther S3l9ction post • 55?:; Mon» sslec f
or non^salaction post Selecticn.

.••i' r-

- -• 5--. .
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r'iathod of recruitment

what her by diract
recruitment or by promotion
or by deputation/transf er
and P0.rc9ntage of vacancies
to be filled by Various
mgthod s.

In casa of rscruitment

by promotion/deputation
transfer, grades from
uhich prorTiDtian, transfer
on daoutation to be made.

Ry oromotiin, '..iiJinq
which by tx answer r.:n
depu tation f .dlinq
both by diract recruit-
men t.

1

Prornoti on:

(i) 5 5'^ of th3 V,;!.:: n e•
shall he filler' ^rrist c''-9
g r ad 9 of " evi i •; t n
3 years tpqu] r serv'-re
in the gr.-'d e or Cc-cy
Holdar ui th r ••0Trr;^

regular se?vin e r ih3
grade on th3 o•;si r n"
seniority sub53c t tc
their cualifyirr) in th»
Trade Test c;;. IJs.i
R er.d srshi p Ex-.-rmi.-'.' ^icn :
be conducted ly
i^ir actor ate u® Prlr;lin-:,.

(ii) A5% C-' L'ls r rl fi
sh a 11 be f1 ]. sd •;n -n
basis of riierit chrciirn
Reader ship £*•; -ninutiivn
to be conduci-gd

Directorate c;'' '-ri n 'vi,

TransFsr en

Paadars of otier Hcv ai-n-
mant of IrHir Prs^sei:
(Pariod of d8._t,rtiGn
shall ordinarily not
axe8.3d 3 y 3'^lT.}^

B. It has baen stipulated in the Rules for tha :i. r

that .fter the examination, the result uill be

to the Heads of Presses in fcuo lists 35 under.-^

(A) List I -

List I uill contain tha namas of tha Candida-- u
quaUfy th. exartnatlon by securing not 1,„ ihen
percentage of fo. the curpo.e. The list
arranged according to ,„eri t as disclosed by the agcr
™arl;s finally awarded to each candidate.

r ^

I
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(B) List II

List II uill contain the namRS of failed canriiriatas.

Note? 1

^iacancies of Readers of both ssniorit/ as wall r.s

merit nuota uill be filled up from among the candidates

included in List I.

Note 2

The examination uill be compstitive for filling up

the ^rnerit' quota vacancies and qualifying for the *seniority*

quota as laid doun in the Recruitment Rules for the post of

Reader. The list may contain more names than the actuol nunibfli

of candidates required to fill up the available vacancies. The

object is to enlarge the scope for the seniority quota

vacancies. Inclusion in List-I does not confer any right to

appointmsnt as Reader and in the ordinary course, the number

of candidates finally appointed as Reader will not sxcsed the

number of vacancies indicated in the notice of Exaaiination

referred to herein before, irrespective of the numbsr (f

candidates included in List-I,

9» Para. 6 of the Appendix to the said Rules reads as

follous;-

"Ths Soard of Exainination has discretion to
fix JS qualifying marks in either or both the oapers
of the examination and also the overall qualifying
marks after addition of marks as a result of
evaluation of record of service. Such qualifying
marks may vary from Press -to Press,"

10. There is nothing on record to indicate that the

rssDondents exceeded the merit quota and reduced ths

seniority quota on the basis of the results of th® 1990

/

/
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Examination. Ua also do not see any infirmity in th-e

provision of the Rules of the Examination v/eastinq the

discretion in tha-3aard of Examination to fix the

qualifying marks in either or both the papers of the

examination and also the ousrall qualifying marks. There

to indicate

is nothing on rscord^that the respondents shouod undue

favour to any particular candidate or candidates. Having

appaared and failed in the Examination, the applicants

cannot challenge the very rules under which the examination

was held, (\/ido 3.L. Sharma Us. U.P, S.C,, 1991, (l) C. 3,3, 237;

Brij Kishora Pandey Vs. Union of India, 1 988 (B) A,T.C.853).

I t hs light of the above discussion, ue see no

merit in the orssent application and the same is dismissed,,

leaving tha parties to bear their oun costs. The interim

order passed on 7.2.1991 and continued thereafter, is

hereby vacated.

A' •
(B.N. Dhoundiyal)

Administrative Member

'J

(P«K« Kartha)
^^ic8-Chair[nan(:udl. )


